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To. \ ; L W
Mukhya Nagar Adhikarl W :
Haldwani Nagar Nigam. ‘ i \égm
Nagar Palika Parishad, Haldwani, T
District: Nainital - 263139, VU_ttarak.ha‘nq i
£ Mai: info@nagarnigamhaldwanicom -
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/T:: ‘I’
f India et T 20| F
Government 0 d Climate Chﬂnge ’é / [ /20L?

\ e
- {

Sir.

: wed to this Ministry for "of Environmental Clearance _
g™ February 2017, submitted to this Mn‘nistry,fgpgrant of Ei :
(EC) in terryms of the provisions of the Envnronment impact Assessment (EIA)
Notification, 2006 under the Environment (Protectiqn) Act, 1 986.

2 The proposal for grant of environmental clea‘rance‘to the project 'Integfatgd
Municipal golid Wae;teg Management Project ‘at. HamvganleKathgodam: District 3
Nainital, Uttarakhand promoted by M/s Haldwani Nagar Nigam' was oonsnd_ered by
the Expert Appraisal Committee (Infra-2) in its meetings h‘_eld on 12-14 April, 2017
and 21-24 August, 2017. The details of the project, as per the documents squMeg
by the project proponent, and also as informed during the above meeting, are
(i) . The project involves Integrated Municipal Solid Waste Manageme;tt Project at
Haldwani- Kathgodam, District Nainital, Uttarakhand promoted by M/s

Haldwani Nagar Nigam. F
! ;ﬂ}(‘ﬁ) As a part of the Jawaharlal Nehru National Urban Renewal Mission
V« (.!NNURM). Haldwani Nagar Nigam (HNN) has proposed treatment and
gimp‘dov:al’of MSW at Indira Nagar railway crossing on Sitargan bypass.
aldwani. ‘ ‘ S N

i) Integrated Municipal Solid Waste Management Facility has beei&mén up to

& % cater the Haldwani City, Bhimtal, Kichha, Lalkuan and Ru '
guleV] administrative control of Haldwani Nagar Nigam. A l.g!'pllf i
™) ‘e

Haldwani town is one of the important city in’ i he
: y in Uttarakhand at the entrance
Kumaun region. It is one of the 83 municipalities of the State of Ultinmkhan:!).f

spread ove \
. cansu;rzm :'rn of 14,18 square km with approx. population of 171351 as

(v) Ministry of Urban Development, Government' of‘ India vide letter No.

. K14011/27/2013-UD-1, dated 08/1
. 113 approved '
crore and had released 13.852 to Uttarakhand Stat;h(;oi\enr’r':nmg::fed for

(vi) The project will handle and di
ispose of 192 MT
esti g
stimated. The waste generated during op::/.ﬁ:::d :/::I:e 32 “::gl?ezcz g

segregated, transported, dis
posed ln\i gea!ed in a scientific manner. esg
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= R L N e kL
i ! _
pe deve
‘ : dfill has ™ " otal wast
sanitary La" ent.
(vii) As part of the project compost p|ant.aggb Forest Depar’l etance of the
in the 4 Hectare land, being provi y i at the

: aula Rive e
ion in all § cities is 192 MT/Day. O& s 15 yea
'gggehrﬁait:\ogal:t :irection. Landfill life for the said facility

(viii) 'Cost of the project: Rs. 35 crores. ‘ ‘

‘ \ ect site.
(x) ESZ: Nandhaur Sanctuary is 5.2 km/NE from th:d prnoilc e ol st
(x) Benefits of the project: For scientific dispgsal of Mu \

(xi) Employment potential-NA ‘ C‘ Uﬂafakha"d'
~_ (xiy ToR presentation was held on 21.12.2015 gegéeo 780'51;,\2616.
‘ Committee has granted ToR vide No. 597/SEAC da :

o Nagar Nigam
(xiii) Public Hearing for the project was held on 01.12J20163nt§t8ingg Rathore,
Haldwani, Uttarakhand in the Chairmar_mthp of Sh. Jasw .
Additional District Magistrate, District Nainital.

3 The EAC. in its meeting held on 21-24 August, 2017, after d;t::‘:te;:
deliberations on the proposal, has recommended for grant of Environ ik,
Clearance to the project. As per recommendations of the EAC, the Ministry
Environment, Forest and Climate Change hereby accords Envnronrpental Clearance
to the project ‘Integrated Municipal Solid Waste Management Project at Haldyvan|=
Kathgodam, District Nainital, Uttarakhand promoted by M/s Haldwani Nagar Nigam,
under the provisions of the EIA Notification, 2006 and amendments/circulars issued
thereon, and subject to the specific and general conditions as under:-

PART A — SPECIFIC CONDITIONS:

L s A e R

() As proposed, air pollution. control device viz. gas quencher, treatment with
mixture of hydrated lime and activated powder for adsorption of partial acidity
and VOCs (if any); bagfilter/ESP for removal of particulate matter; ventury
scrubber followed by packed bed scrubber with caustic circulation to
neutralize the acidic vapours in flue gas; and demister column for arresti
water carry over will be provided to the incinerator. Online poliutant monit ing
shall.be provided as per CPCB guidelines for monitoring particul orng
S0, NOx and CO from the incinerator stack. The periodi ulate matter,

Dioxins and Furans in the Stack emissions shall be carried o:ta | monitoring of

(i) Analysis of Dioxins and Furans shall be d
institute . for Interdisciplinary 'Science one through CSIR - National

Thiruvananthapuram or equivalent NABL Accredai?e% Iat;';erg?: ology (NUST)
w L

(i) The project proponents shall adhere to all conditio

Protocol for ‘Performance Evaluation NS as prescribed |
Hazardous waste treatment, st ar_md Monitoring of in the
CPCB in May, 2010. orage and disposal faciliies' pyp | COMON

R Published by the
iv) Incinerator shall be desi
recovered from incinerator.gned as per CPCB guidelines, Ene
fgy shall be

(v) Sufficient number of Piezometer
project site ;x monitor the ground \m:rshau be installeq

I
|
¥
1
¢
#
%

Pollution Contgol Board / CPCB, Trend a?:;?)"::{si" consultat;
0

be carried out 8ach season and inf ! o ation wit:f?hund the

and the Regional Office of MoEF&'égﬂmtlon shall be su':)%wm:tgr q“a,-° sst:atﬁ
‘ : to the S

PCg

A PRI E RS oo ARG B R
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PART B - GENERAL CONDITIONS

(i)

(i)

()

()

v

w1)

(vii)

(viii)

(ix)

(x)

Propoaal No, WUKMIS241272015

e 4o : ahout
. ust strictly adhere 10 5 poority. ut with
The project authorities must strictly ,?,d; statutory 3! pe caff Shan93~ In
SPCB, State Government and any ot he project shﬂa':‘d climaté submi“fd
| ¥ »‘ h 'n i 2
No further modific‘a"o:ﬂ ?r‘ ‘::‘;’:?'é?:;i'roﬂmem F"'::;;,al fr h s M|Q|$ ry
pror approval of the Minis t p

. I
jac ade 10 ditiond
case of deviations or alterations In the "’;?che 5 beg‘ 1o add ad
to this Ministry for clearance, ’a :::glt:gnl imposed an
sess the adequacy of con any.
::w?r;n:\enml protez(:ion measures “’qwe.d" : rea shall be kcptstic hoods.
levels in and around the plant aré8 ¥ "'\ o' 400 ambient
The overall noise levels in and aroul \rol measures inC ation. The i
the standards by providing noise contro of noise gener the EPA Rules,
silencers, enclosures etc. On all the sources scribed under
noise levels shall conform to the standards P’?mé) -
1989 vi2. 78 dBA (daytime) and 70 dBA (night-time). iso be displayed °"sh all
A copy of the environmental clearance letter Sha"Bgard. The EC letter %
website of the concemed State Pollution Control ict Industries centre
also be displayed at the Regional Office, Distri
r's Office/ Tehsildar's office for 30 days.

in
| i : shall be kept
The funds earmarked for environmental protection measurzsrpose. Year-wise
Separate account ang shall not be diverted for other pncemed Regional
expenditure shall be reported to this Ministry and its co :

Officials from the Regional Office of MoEF&CC, Dehradun who wouldivebg
monitoring the implementation of environmental safeguards should be g ;
full tion, facilities and documents/data :
mo?operanspecno n. A complete set of all the documents submitted to MoEF&CC
shall be forwarded to the APCQF R

The Ministry reserves the right
subsequently, if found necessary,
environment clearance under the ‘
Act, 1986, to ensure effective implementation of the Suggested safeguarg
Measures in a time bound ang satisfactory manner.

All other statutory clearances such as the approvals for storage of di

die
Chief Controller of Explosives, Fire Department, Ciyij Aviati;?\g mns:r:tfrt?\r:
Forest Conservation Act, 1980 and the Wikdie (Protection) Act, 197 gpe shall
obtained, as applicable by project Proponents from the .
competent authorities. ‘

respective
These stipulations would be enforced among others under the

the Water (Prevention and Control of Pollution) Act, 197
and Control of Pollution) Act 1981, :

Public Liability (lnsurance) Act, 1991

and the ElA Notiﬁcation. 2006
The project Proponent shal| advertise in at least two local Ne :
Circulated in the . Which shall be in the vern::&:ﬁ
informing that the Project has been accorded Environmeng Clear
copies of clearance letters are available with the State Pollution
and may also be Seen on the website of the Mini

o add additional Safeguard measures
and to take action including revoking of tt

Provisions of the Environmentay (Protection)

Plovisiong of

tection) Act, 1986, the

ahguage,
rance

4, the Ar (p Wit
the Environment (Pro ( "evention

and

rs widély\ L

. 2Ontrol Bog g L
_ nist ror ‘ A
and Climate Change at nnpzlm,gnvfgr.mg.m. Th'Z :;\F n\{ironment. Forestl
made within Seven days from the date 0

| NCe lette, and 5

PE

; ertise g
of receipt of the Cleara Ment shal( be



W

i : na shall be carrie in an nd the landfill 45
" ambient air quality monitoring shall be carried out in and arou
w site at up wind and downwind locations. ERAEER
(vi) The depth of the land fill site shall be decided ba

table at the site.
rogramme shall be implemented

: nitoring P '
i f:: ::“og‘:l:r‘\‘:: ':&ac.rtbo% by CPCB for hazardous wn‘to !:‘cll.
ground water/soil monitoring to check the contamination

site shall be carried out. 8 _ ‘ ; ' -
(ix) The Company shall ensure proper handling of all spillages by |nfroduang sp
- control procedures for various chemicals. S :
‘ lected and treated in the

(x) ANl leachates arising from premises should be co ' Ay
ETP followed by RO. RO rejects shall be evaporated in MEE. Toxicity

Characteristic Leaching Procedure (TCLP) test to be performed on leachates.

(x) The Company shall review the unit operations provided for the tr
effluents, specially the sequencing of MEE after tertiary treatment, the source
of permeate when no R.O. is recommended and the treatment of MEE
condensate. The scheme for treatment of effluents shall be as permitted by
the Pollution Control Board/Committee under the provisions of consent to

(i) On line real time continuous moni
CPCB or State Board Directions. :

(xmi) Scrubber water, leachate water or wheel wash effluent shall be treated in the
effiuent treatment plant followed by RO to achieve zero liquid discharge.

(xiv) No non hazardous wastes, as defined under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, shall be
handied in the premises. W ‘

(xv) Gas generated in the Land fill should be properly collected. monitored and

as per EIA report
nr-. Periodical
nd around the

toring {fécilities shall be provided as per the

(xvi) Project Proponent shall develop green belf. as committed. At least 10 m thick
greenbelt shall be developed in the periphery of hazardous waste facility.

(xvii) Project should ensure that the site is properly cordoned off from general
movement and no unauthorized person or goods permitted to enter the
premises. Necessary security provision should be made as a condition in the
Authorisation under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2018 to prevent unwanted access.

(xviii) Pre medical check-up to be carried out on workers at the time of employment
and regular medical record to be maintained.

(xix) Emergency plan shall be drawn in consultation with SPCB/CPCB and
implemented in order to minimize the hazards to human health or
environment from fires, explosion or any unplanned sudden or non sudden
release of hazardous waste or hazardous waste constituents to air, soil or
surface water. :

‘Rain water runoff from the landfill area and other hazardous waste
management 379‘\"‘:“ be collected and treated in the effluent treatment

plant. 29

(xx)




(xi)

(xii)

(i)

(xiv)

46 -

copy of the same shall be forwarded to the Regional Office of this Ministry at
Dehradun.

Any appeal against this clearance shall lie with the National Green Tribunal, i
preferred, within a period of 30 days as prescribed under Section 18 of the

National Green Tribunal Act, 2010,

A copy of the clearance letter shall be sent by the P'Tg?;gd?:ﬁm
Panchayat, Zilla PntindIMunictpal‘Corpor‘-uon.‘ Urbanmmmm f any, were
Local NGO. if any, from whom suggestions/ represstve Bl iso be put
received while processing the proposal. The clearance ¥

on the website of the company by the proponent.

\ § e
The proponent shall upload the status of c‘om‘pliance\gf ::\: b:_‘:fuzﬂ::d‘m“
conditions, including results of monitored data on theif D R acionsl
update the same periodically. It shall simultaneously be ”nd 0 A ePCh The
Office of MOEF&CC, the respective Zonal Office of CPCB abient ety e
criteria poliutant levels namely. SPM, RSPM, SOz, NOx (?c':‘ siplynp

as stack emissions) or critical sectoral parameters, indi btk mainqedgate
shall be monitored and displayed at a convenient location

of the company in the public domain. -

i . 2 ‘ x
. The environmental statement for each financial year ending 31 March in

V as is mandated to be submitted by the project proponenj to
z:::;med State Pollution Control Board as prescribed under the Envrronm;n;
(Protection) Rules, 1986, as amended subsequently, st}all also be put on
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices of MoEF&CC by e-
mail. NER R

This issues with the approval of the Competent Authority.

(Kushal Vashist)
Director

Copy to:

1)

2)

3)

4)

5)
6)

The Secretary, Department 6f Environment, Govemment of Uttarkhand,
Dehradun.

Additional Principal Chief Conservator of Forests (C), Ministry of Environment,
Forest and Climate Change, Regional Office (NCZ), 25, Subhash Road,
Dehradun, Dehradun - 248001,

The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-
Office Complex, East Arjun Nagar, New Delhi - 110 032.

The Member Secretary, Uttarakhand Environment Protection & Pollution

Control Board, 28/20, Nemi R _ Lon
0135-2718092. oad, Dehradun, Uttarakhand- 248001; Fax

Monitoring Cell, MOEF&CC, Indira Paryavaran Bhav

. an, New Delhi.
Guard File/ Record File/ Notice Board. )

(Kushal Vashist)
i Dlroctor X
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